
1553 Popart Laid A P R IL  7, 1MY Ttptn  Laid . 3394

[Shri Shashi Ranjan] 
within what time limit he wou’.d get 
the assurances fulfilled and by what 
time be would reply in the House 
about those assurances.

Dr. Ram 8ubhag gta|h: The hon. 
Member has not followed what I mid.

About Lakshmi Rat an Cotton Mills, 
oniy four or five days bick, Mr. 
Banerjee raised that point and the 
next day, I conveyed it to the Com* 
mer e Minis er with a request that, 
if the e waj anything, he might make 
a statement in the House—as Mr. 
Banerjee himsef has pointed out, if 
he so desired. This assurance is only 
four or five days' old.

So is the case abou* Mr. Chagla. 
That is also a point which is perhaps 
a week old.

About HAL, he says that it was 
made in Decambar, 1966.

Certainly, all the assurances that 
were given by the concerned Minis­
ters wil. have to be fu'filled and they 
will b2 fulfilled within a reasonable 
time limit.

Bhrl Shashi Ranjan: If the Assur­
ances Committee are allowed to con­
duct directly the Min.sters, I think 
it will short-circuit the affair and it 
will be d-ne quickly.

Mr. Depnty-Spi* ker: The Minister 
ef Pariiamontary Affairs is vigilant 
about these things and he will take
i.eps at the app opriate time.

Mr. K. C. Pant.
E m e r g e n c y  R i s k s  Jn s u r a n c *  ( A m e n d ­

m e n t )  S c h e m e s

Tbe Minister of Slate In tbe Minis­
try of Finan e (Shri K C- Pant): J
beg to lay on the Table—

(1) A ropy of the Emergency 
Risk., (Gcois) Insurant-* 
(Amendmen ) Scheme, 1967, 
published in Notification No.
S.O. 1009 in Gazette of India 
dated the 23rd March, 1887,

under sub-section (6) o f sec­
tion 5 of the Emerge'ey Riatea 
(Goods) Insurance A t, 1942. 
[Placed in Library. See W®. 
LT-298/66.]

(2) A copy of the Kme*gencr 
Risks (Factories) Insurance 
(Amendmen ) ?.Tieme, lOflT 
pubished in Notification Not.
S O. 1010 in Gazette of India 
dated the 23rd Mar h. 1967, 
under sub-section (7) of iec- 
tkn 3 of the Emergency Risks 
(Factories) Insurance Act, 
1962 [Placed in Library. See 
No. LT-299/67.J

ra  m  (•: .^t ) : srrwsr
#rr it-,: cr.r? rr ^n $ ,

Mr. Deputy-Speaker: Now paper*
are beinii laid on 'he Table. I have 
cal'ed Mr. Pant. I will listen to him 
later.

Shri K. C. Pant: I have already 
laid.

A c c o u n t s  o r  N a t  o v a l  C o o p ^ ttA T iv a  
D e v e l o p m e n t  C o r p o r a t io n

The Minister of State in the Minis­
try of Food, Agriculture, Community 
Developmen and Cooperation (Shri 
Annasahlb Shinde': I beg to lay ua
the Table a copy of the Certi!led Ac­
counts of the National Cooperative 
Development Corporation, New DelUi, 
for the yea- 1965-66 along with I he 
Audit Report thereon, under sub-sec­
tion (4) of section 17 of the National 
Cooperat ve Development Corporation 
Act, 1952. [Placed in Library. See 
No. LT-300/67.]

N o t i f i c a t i o n s  u n d e r  A l l  In dia  
S e r v ic e s  A c t

Tbe Minister of State h> the Minis­
try Mi Home Affairs (Shri Vidya 
Chiran Shukla); I beg to lay on the 
Table:

(1) A c^nv ea'h of the f-il'owin* 
Notifications unle- sub-secti->■»
(2) of section 3 of 'he Alt 
India Services Act, 1 9 5 1 :—
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<i) G.S.R. 26 published in 
Gazette o f India dated th* 
7th January, 1967, making 
certain amendment to Sche­
dule ill  to toe rn-ian Ad­
min.* rative Servue (Pay) 
Rules, 1954.

(ii) G.S.R. 347 published In 
Gazette ol India dated the 
18th Ma.ch, I9t>7, n u u n i 
c ertain amendment to 
Schedule III to the Indian 
Pui cc Service (Pay) Rules, 
1954.

(iii) G.S.R. 348 published in
Gazjite oi indu dated ths 
18th March, I9«i7, maki.ig 
ce.tain ame.i -me.it to 
Schedule III to the Indian 
Admi v.strative Serv’ -«!
(Pay) Ruljg, 1954.

[Placed in the Libra, y. See 
LT-301/67.]

(2) A copy of the Order pub'ishea 
in Gizet e of India dated liie 
5th Ap ii, 1967, isiued by '.he 
President un:'er si ticn 51 ul 
the Government of Union 
Territories Act, 1963, rescind­
ing the Order dated '.he arct 
December, 1968, in relation iu 
the Union Territo.y of Lri«. 
Diman ar.-l D'u. [Plrred in 
Library. See No. LT 302/67 ]

R e s u l t s  o f  B y e - e l e c t io n s

The Deputy Minister In the Mintn- 
try of Law (Shri D. R. Chavan): 1 
beg to lay on (he Table a copy ot 
‘Results of Bye-e:ections held between 
January, 1965 and Ju'y ln66. [Placed 
in Library. See No. LT-303A.7.]
XoTincATiON? u n d e r  C orrn  Act,

C a r d a m o m  A c t  a n d  E s s e n t i a l  
C o m m o d i t i e s  A c t .

Shri Shall Qureshi: I beg to 'ay on
the Table—

(1) A copy each of the following 
Notifications untfer sub-sect;uu
(3) of ft'ction 48 of the CofTee 
Act. 1942: —

(I) The Coff-e (TMrd Amend­
ment) Rules, 1966, published

in Notification No. G.S.R. 
1907 in Gazette of India 
daied ihe i7th December,
1966.

(ii) The Coffee (Amendment) 
Rules, 1967, published - in 
NotiAcalio.1 No. G.S R. 112. 
in Gazette of Inuia dated 
the 28th January, 1967.

[Placed in the L.brary. See No.
Lt-304/67.]

(2) A copy each of the following 
Notifications unJer sub-scction
(3) of sec.ion 33 of the Car­
damom Act, 1955: —

(i) The Candamom (Second- 
Amendment) Rules, 1966, 
published in Notification No.. 
G.S.R 1821 in Gazette of 
lr.*:a dated the 3rd Decem­
ber, 1966

(ii) The Cardamom (Third Am­
endment) Rule* 196S, pub­
lished in Notification No.
G.S.R. 1822 in Gazette of 
India dated the 3rd Decem­
ber, 1966.

[Placed in the Library. See No.
LT-305/67 ]

(3) A copy each of the fo^low!ng 
Noifira‘ ions un ’er s’ib-seciion
(6) of scc:ion 3 of the Ess n- 
tial Cjmmod.tiej Act, 1955: —

(i) The Cotton Con'rol (Second 
Amendment) Orffr, 19f6. 
pub i^hed in Notification No.
5.0. 3607 in G- z?t‘c of India 
tfa‘ "d th; 23th November, 
:966.

(Ii) The Co’ton and Stap'e Fibre 
Textile Mills (Regulation 
and Working) Order. 19*16, 
pub‘i<ihed in Notification No.
5.0. 3956 in (V>z?1t-' of India 
datrd th» 24th December,
1966.

jpinred in the Library. See No.
LT-306/67 ]


